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by different departments and Ministsries,
so the delay was taking place,"

5, The allegations made in paragraph 3 are as

as they could possibly be. No definite date has teen

indicated as to XNrhen the last competent a^^thority

psrrused the order and recorded his opinion that

the review application te presented. It is to be noted

that the normal period, for filings review application

is 30 days from the date of the order, HoT«rever, in

this case 30days may be computed from 17*2.92, The

v^application is barred by time.aRd-rn

•^^'bgon made for condoning the delay..

6, The application is rejected summarily.
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